
\

HIGH COURT FOR THE S
AT HYDE#J:DOF 

TELANGANA
(rpeciat Original Jurisdiction)

'o\?X;Ill',!|-T'^ij}'f,,"1^1,??Al,R,.'

PRESENT

ION NO:222

[ 3418 ]

...PETITIONER

...RESPONDENTS

THE HONOURABLE THE (

rH E Ho No u RAB LE s R, #!:::'J. -'.:^,lX['J'
WRIT PETIT 86 0F 2024

Between:

AND

ff.fr"n3,"/_iJ_:,e,".#,S,;,."r"Ji,;,,*?jl;lHrf,Tfr???$,rlJf,ffi, 
Biill,:i:ilf

1. Union of lndia, reo. bv
- Nerry Delhi. ' -n'' -v its Principal Secretary l\ilinistry of Medical and Health

1ffiffifr tr4{*ffi:ittrt#J,,fffi ,*,rM
Petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue an appropriate writ, order or Direction, more particurarry one inthe nature of writ of Mandamus, to decrare the inaction of the respondent

authorities in uproading the Re-Revised Score card pertaining to the pu,,,ion"r,n
the online for the purpose of admission into [zrBBS course, as being iregar,
arbitrary, unjust and unconstitutionar and consequenfly direct the respondent
authorities to forthwith uproad the fresh re-revised score card in the onrine
pursuant to the emir sent by the respondents, to enabre the petitioner to make
application
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Petition under Section 151 CPC praying that 
ln 

the

the affidavit filed in suppon of the petition' the High C

direct the respondent authorities to receive the appl

reserving one seat for the petitioner for admission

circumstances stated in

ourt maY be Pleased to

ication in Person while

MBBS course, Pending

disPosal of the main Writ Petition

Counsel for the Petitioner: SRI' PRABHAKAR BOMMAGANT

counserf ortheRespondentNos't''*3*l'3#,'rt*XirtJl*tffi fu ,^
DY' SOLICtl

counserf ortheRespondent-".'iz;?E-'AlP'it^tt[iR'oI5E?u.1'tHA'sc

Counsel for the Respondent No'5: SRi A' PRABHAKAR RAO' SC

The Court made the following ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

THE HON,BLE SRI JUSTICE J. RAO

WRIT PETITION No .222A6 of 2O24

ORDER: per the Hon,ble the Chief Justice Atok Arad.Lrc)

Mr. prabhakar Bommagani, learned counsel for the

petitioner.

Ms. Ande Vishala, learned counsel representing

Mr. Gadi Praveen Kumar, learned Deputy Solicitor General

of India for respondent Nos. 1, 3 and 4.

Mr. S.V.Jaideep Reddy, learned counsel representing

Ms. Gorantla Sri Ranga pujitha, learned Standing Counsel

for respondent No.2.

2. Learned counsel for the petitioner submits that

the cause in the writ petition does not survive for

consideration.

AND

I
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3. The aforesaid submission is placed on record.
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Accordingly, the Writ Petition is dismissed as

infructuous'

Miscellaleousapplicationspending'ifany'shall

stand closed' There shall be no order as to costs'
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HIGH COURT

DATED:19 lOBl2024

ORDER

WP.No.22286 of 2024

,A 74,Pg:

IqMTffiu

,
*G$9ts-

DISMISSING THE WRIT PETITION AS INFRUCTOUS

WTHOUT COSTS
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